5503 Demands

12:17 hrs
RELIGIOUS TRUSTS BILL—contd.

Mr, Speaker: The House will now
proceed with further consideration
of the motion moved by Shi Jagan-
atha Rao op the 28th August, 1961.

The question is:

“That the time appointed for
the presentation of the Report
of the Joint Committee on the
Bill to provide for the better
supervision and administration
of certain religious trusts be
further extended upto the last
day of the next session.”

The motion was adopted.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

The Minister of Home Affairs (Shri
Lal Bahadur Shastri); Sir, I beg
to move for leave to introduce a Bill
further to amend the High Court
Judges (Conditions of Service) Act,
1954.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend-
the High Court Judges (Concli-
tions of Service) Act, 1954.”

The motion was adopted.

Shri Lal Bahadur Shastri: Sir, I
introducet the Bill.

12:19 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL) 1961-62—contd.

Mr, Speaker: The House will pro-
ceed with further discussion and

AUGUST 28, 1861

for Supplementary §504
Grants (General)

voting on the Demands for Supple-
mentary Grants in respect of the
Budget (General) for 1961-62.

Shri Assar may continue his

speech.
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tintroduced with the recommenda tion of the President.





